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'TO BE PULISHED I PART IT SENTION.? (ii) OF THE GAZEITE OF TIDIA

GOVERNME:D o5 INDIA
| MINISTRY OF FINANCE
. o (DEPARTMENT OF REVENUE)
” : R Sk '

NEW DELHI, the R20th Jure, 1986

. S , NCOT IFIC AT ION
- - - Incone~tax

No,_ . 6765 (FoNo0.398/10/86~IT(B) : In pursuance of subclsuse

3 E:l_u) of clause (44) of Section 2 of the Income~tax Act,, 1961 _
43 of 1961), and in supersessian of Notifigation of the Government
of Irdia in the Department of Revénue No. 5289 (F,No,398/26/83~IT (B)
dated the 2846.83, the Central Government lereby authorises Shri
Avinash Chandra being a Gazetted Officer of the Cemtral Governmery to
exercise the powers of a Tax Recovery Officer under the said Act,

2

. This Notification shall come imto force with effect from
the date Shri Avinash CGhandra takes over charge as Tax Recovery

’_” ) Officer .

' (B. Negarajan) .
Deputy Secretary to the Govermment of India
L To ‘ ‘ : ) *

) The Manager,
A Govt, of Irdia Press,
Meyapuri, New Delhi,

Copy forwarded tos

- ¥ 1. All Directors of Inspection including DOMS, New K Delhi,
2. The Director, IRS(D!), Staff College, Nagpur,
3s The C&AG of India, New Delhi, ’
4o The Accountant Gemeral, Uttar Pradesh,
5. The Chief Secretary, Govt, of Uttar Pradeshe. ,
6. The Joint Secretary and legal Adviser, Ministry of Law, New Delhi,
7o The Commissiorer of Income-tax Allahabed, o C
8. IAC, Inspection Division, CbDT, Vikas Bhawan, New Delhi
- 9« Central Cell, DI(RS&FR), New Delhi (2 copies for issue ard
distribution), - ' '
- - 10, ILCC Section, CBDT, New Delhi -
}‘* 11, Hindi Section, Department of Revenue
' -12, Guard file, .

[

‘ - (Bolagarajan) . .
 Deputy Secretary to thke Govermment of India
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